FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

WATERFRONT BUILDCON LLP OPERATING IN REALESTATE BUSINESS AT
THANE, MUMBAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor WATERFRONT BUILDCON LLP
along with PAN & CIN/ LLP No. | PAN: AACFW0721G LLPIN: AAB-3911
2. Address of the registered office 7™ FLOOR, SUN PLAZA, HARI OM
NAGAR OFF EASTERN EXPRESS
HIGHWAY, MULUND (EAST),
MUMBALI, Maharashtra, India, 400081
3. URL of website NA
4. Details of place where majority of | Kasarvadavali, Ghodbunder Road, Thane,
fixed assets are located (Near Kasarvadavali Naka) Mumbai-
400615
5. Installed capacity of main Not applicable as the Corporate Debtor is
products/ services engaged into the business of building
construction and developing real estate
Projects.
6. Quantity and value of main As per Financial Year 2022-23
products/ services sold in last
financial year
7. Number of employees/ workmen | NA
8. Further details including last A. Mail at cirpwaterfrontllp@gmail.com
available financial statements B. List of Creditors are available at website
(with schedules) of two years, of IBBI at
lists of creditors are available at https://ibbi.gov.in/en/claims/front-
URL: claim-details/17457
9. Eligibility for resolution Details can be sought by emailing on
applicants under section 25(2)(h) cirpwaterfrontllp@gmail.com
of the Code is available at URL:
10. | Last date for receipt of expression | 1% Sep. 2024
of interest
11. | Date of issue of provisional list of | 11" Sep. 2024
prospective resolution applicants
12. | Last date for submission of 16" Sep. 2024
objections to provisional list
13. | Date of issue of final list of 26™ Sep. 2024
prospective resolution applicants
14. | Date of issue of information 1t Oct. 2024
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants




15. | Last date for submission of 315 Oct. 2024
resolution plans
16. | Process email id to submit cirpwaterfrontllp@gmail.com

Expression of Interest

Pawan Madhav Shetty

Digitally signed by Pawan

Pawan Madhav . setty
Shetty Date: 2024.08.17 15:39:13
+05'30'
Deemed Resolution Professional

In Matter Of Waterfront Buildcon LLP
Mem. No.: IBBI/IPA-001/IP-P02606/2021-22/14001

IBBI Registered Address: G1002 The Metropolitan Chinchwadgaon Pune 411033,
Link Road ,Near Darshan Hall, Elpro Compound ,Pune, Maharashtra, 411033

Date: 17/08/2024
Place: Pune
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CLASSIFIED CENTRES IN MUMBAI

NAC
Bandra (W),
Mobile : 9664132358

EAST COAST RAILWAY

CORRIGENDUM-2 to

Tender Mo.:-ETCECOMI
VSKP2024029, Dt. 15.07.2024

Necessary modification has been made in
Tendar Closing Date & Teime of the above

Reckon
Bandra (W,),
Mobile : 9867445557

- mentionzd Tender Motice Ho.

P s AS PUBLISHED | NOW TO BE READ AS
Phone: 26552207 26.08.2024, 1200 Hrs, | 18.09.2024, 1200 Hrs.
Mobile : 9869666222/ 9869998877 For detailed corrigendum plea5ep?i9n
Kirti Agencies, website. wnw.ireps.gov.in. All other terms &
Khar (W), conditions will remaln unchanged.

Phone : 26047542. CGhief Administrative Officer|Con)/
Hindustan Advertising PR-51/CH24-25 I

Vile Parle (W), Bhubaneswar

Phone : 26146229

Promserve
Vile Parle (W),
Mobile : 9167778766

PUBLIC NOTICE
Form No ING-26
[Pursuant fo rule 28 of the Companias
{Incorporation) Rules, 2014]
Advartisament o be published in the
newspaper for change In the Reglsterad
Difice of the Company from the terriforial
jurisdiction of the Registrar of Companies,
Mumbad, 1o the Registrar of Companies,
Pune within the same State of Maharashira
Eafore lha Regional Direcior Wasiem Hagion
Wnistny of Corpocate Affairs
in e matlar of the Companies Acl, 2413,
Section 12(5) of the Compandes Act, 2013
and Rule 18 of the Companies
(Incorporation) Ruses, 2014
AMD
In {he Matter of Blue Planst intagrated
Waste Solutions Limited (formerly Known
a3 Mahindra Wasie To Energy Solutions
Limited) (hereinafer ko be referrad as the
“Company/Applicant’) havng its registenad
office at 12%h Floor, 1201-1203,
Maridian Business Cenlre, Plol Mo 27,
Sactor 304, Vashi, Navi Mumbal
Thare, Maharashire, India, 400705,
hawing CIN: L7 200MHZ01TPLC 286622
Bt Patitioner
Modice i hareby given (o he Ganeral Publié that
the company proposes to make an application
lo fha Hagional Cirector urider saction 12(5) o
the: Companies Ack, 2013 seeking confirnatian
of giteration of the Memoeardum of Aszocation
of the Company in terms of the Special
Resoiution passed at Annual Ganeral Meeting
heald on 2ng August. 2024 to enable the company
Iz change ils Registerad Office fram the
territorlal jurisdiction of the Registrar of
Companies, Mumbai, to the Registrar of
Companies, Pune within the sama State of
Maharashira.
Any person whose inferest is likely to be
gfiected by the proposed. change of the
ragisterad office of (he company may dellver
ferthear oot the MCA-21 portal (www.mea.gov.in)
by Aling inwesior complaint form or cause ba be
dalivared or sand by registerad posl hisimar
phjections supporead by an affidavit stating the
nature of his'her interesl and grounds of
opposition to the Regional Directos at the
pddress wihin fourteen days of the date of
publicalion of this nolice with a coay 1o the
applicant company at ils regstenad office at the
eddress mantioned balow;
Regisierad Oifice: 125 Floor, 1201-1203, Meridian
Business Cendre, Plot Mo. 27, Sactor 304 Vashi,

Venture
Andheri (E)
Phone : 61226000

Anuja Media
Andheri (W),
Mobile : 9152895703

Bombay Publicity
Andheri (W)
Mobile : 9870703542

Carl Advertising,
Andheri (W),
Phone : 6696 3441 | 42.

Gauri Press Communication,
Andheri (E),
Mobile: 9820069565/ 9820069568

Keyon Publicity
Andheri (E.)

Phone : 28253077
Mobile : 9920992393

Lokhandwala Advertising,
Andheri (W),
Phone : 26364274 | 26316960.

Multimedia Informatics
Andheri (W),
8286013339

Prime Publicity Services,
Andheri (E),
Phone : 26839686 | 26830304.

Zoyz Creations

Andheri (W),

Phone: 022-26288794

Mobile: 9833364551/ 9820199918

P. V. Advertisers,
Jogeshwari (W)
Phone: 26768888
Mobile: 9820123000

Neha Agency,
Goregaon (E),
Phone : 2927 5033.
Mobile : 9819099563.

CSP
Goregaon (E)
Mobile : 8652400931

Shark Enterprises,
Goregaon (E),
Phone: 022-26863587

Adresult Services,
Goregaon (W)
Phone : 28762157 | 28726291.

Samartha Advertiser Pvt. Ltd.,
Goregaon (E),

Phone: 26852294

Mobile: 9594969627

Target Media,
Goregaon (E),

Bank of Baroda

i 3 aEicT Uthalsar Naka Branch

Bank of Baroda

B3

Pushpamangal Complex LES Marg Thane Wesd - 400601

POSSESSION NOTICE

(For Immovable Property)
[Rule 8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas
The undersigned being the Authorized Officer of the Bank Of Baroda, Lithalsar Naka
Branch under the Securitizafion and Reconstruction of Financial Assets and Enforcermsnd
of Securty Interest (Secand) Act, 2002 and in exercise of powers confamed undar Section
13012} read with rule-9 of the Securily Interest [Enforcement) Rules, 2002 ssued a
Demand Mobice dated 17.05.2024 caling wpon the Bormowers: 1) MrMohankumar
Kanakrajrao, and Mrs Geathanjali Mohankumar Rangdale, Rio:- 8/302 Poonam Galaxy
CHS, Mira Bhayander Road, Old Golden Nest Phase-3; Mira road, Thane<401107, 1o
repay the-amount mentionad in the nofice being Fs.36,08.608/- (Rupees Eighty Six Lakhs
Eight Thousand Eight Hundred and Exght Only } as on 10.05.2024 plus unapplied | Interest
and athar changes If any il the date of realization within 60 days from the date of recaipt of
the said notice
The Borrowers, Mortgagors having failed io repay the amount, notica is harety given tothe
Bomrowers, Morlgagors. and the public in genersl thal the undersigned has taken
possession of the property described harein below in exerciss of powers confarrad an him/
her under Saction 13 (4) of the said Act read with Rube 2 of the said Rube on this 12th Augusi
of the year 2024,
The Borrowers, Mortgagors, in particular and the public in general are hereby cautioned
nod o deal with the properly and any dealings with the properies will be subssct to the
eharge of Bank of Baroda, Uthatsar Naka Branch for an amount of Rs.E6 08, 808/- [Rupees
Eighty Six Lakhz Eight Thousand Eight Hundred and Eight Only } az on $0.05.2024 and
interestthereon,
The borrower's atiention is invited io sub-section (3) of Section 13 in respect of tme
availatle to redeem the secured assets

Description of the Immovable Property:
Equitable Mortgage of Residential Fiat Mo-0103, 18t Floor, Admeasuring 840 5g. FL
Carpet Area in W-7 along with ane Car Parking Space in Cluster 2 in the project known &3
*Codename big Bang “Clarsant Compound, Village-Balkum Lying and situated al land
bearing Survey. Mo 53 1p to TIHEP ai Village Balkum, Kolshet Road, Thane West Disdrict
and Sub-District of Thane, City Thane, District Thane. State: Maharashira, PIN- 400607,
Total Properiy Boundaries:-
East: Bldgno W-8 West - Kolshet Road
rearth: Internal Road South; Bldg No, W-g

Flat Boundaries:-

East-Wing 3 Wesl -Road

Morth =GardenWing 1 South:-Road

Date :1208/2024 Authorized Officer
Place : Thane (Bank Of Baroda)

|

|

FORM WIN &

[See rule T

BEFORE THE NATIONAL COMPANY LAW TRIEUMAL
BENCH AT AHMEDABAD

IN THE MATTER OF INTEGRA 5Y¥YS5TEMS PRIVATE LIMITED
[Company incorporate under Companies Act, 1958)
Pesition Ma. CP Mo, S/NCLT AH M 2020
INTEGRA SYSTEMS PVT. LTD. - Petiticner
Advertizement of Petition

hotice is hereby given that a petition for the winding up of the above-named company
by the Tribunal at shmedabad was on the day of 31st lanuary, 2020 presented to the
sabd Tribunal by the sald company and that the said petition 5 directed to be heard
before the Tribunalon 18.11.2024.

Ay contributory of ether persoen desiraus af supparting or oppasing the making of a

orderon the said petition should send to the petiboner or his representative notice of

his intenticn signed by him or his representabive with bis name and address s as to

reach the petitioner or his representative not later than 5 days before the date fived

for the hearing of the petition and appear at the hearing for the purpose in person ar

by his represantative. A copy of the petition shall ke furnished by the undersigned to

amy craditor or contributory on payment of the prescribed charges for the same. Any

affidavit intended to be usad in opposition to the petition should be fled in Tribunal

and a copy served on the petitioner or his representative not less than & days betore
the date fixad for the hearing.

5d/-

Mr. Meera] Kumar Baja

Provisional Liguidator in the matter of

fdlfs. Integra Systems Private Limited [in Winding Up}

IP REGISTRATION No. [BBISIPA-0GD1/P-P-O026F2/2022-23/14110

AFA CERTIFICATE No. AA1/14110/02/300625,/ 107081 valid upto 30-Jun-23

A-502 Vastugram Residency Mesu Mear Prima Shoppers Surat, Gujarat 395007

b, Mo, +932 73374951

Mobile: 8692959648/ 9702307711 M Muimbesl, Thane, Maharashira, india, 400705,
iy For and on behalf of the Applicant

AD A
[y AT Blus2 Planst Integrated Wasts Solutions Limitad
Mobile: 9869463650 (formarly Known as Mahindra Waste To
Bijal Visual Ads., Energy Solutions len-?dl.:l
Malad (W), Sdi-
Phone: 28835457] 28805487 (Fillapgan Palaniappan)
Mobile: 9322265715 Date: 17.08. 2024 Director
Place: Mumbai D 10438651

I THE JALGAON PEOPLES CO-OP. BANK LTD.

. (Multi-5Etate Schadulad Bank) e 1252
Regd Off: 152, Polan Path, Dana Bazar, Jalgaon. Ph: 0257-2227711 1o0-16.

Under the Securitisation and Reconstruction of Financial Assets
& Enforcement of Security Interest Act, 2002, Section 13{4) & Rule 8{2).

Whereas The undersigned being the authorised officer of The Jalgaon
Peoples Co-pp. Bank Ltd., Jalgaon under the Securitisation and
Reconsiruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercisa of powers conferred under section 13(12) read with rule
9 of the Security Interest (Enforcement) Rules, 2002 issued demand notice
dated 03.04 2024 calling upon the borrower M's Tirumalla Trademart pyt [id
through its Director - Suresh Dnyanobarao Kute and Mrs Archna Sureshrao
Kute, to repay the amount menboned in the notice being Rs.9,62,30,536.92
(In words Rupees Nine Crore Sixty-Two Lakhs Thirty Thousand Five
Hundred thirty six and Ninety two Paisa Only) within B0 days from the dale of
receipt of the said notice. The borrower having falled to repay the amount,
notice I8 hereby given to the borrower and the public.in general that the
undersigned has taken Symbolic possession of the property described
herain below in exercise of powers conferred (o him under section 13(4) of the
said Act read with rule 9 of the said rule on this 12th day of August 2024, The
barrower and Mortgagor in parficular and the public in general is hereby
caubionad not to deal with the property and any dealings with the property will
be subject to the charge of The Jalgaon Peoples Co-0p. Bank Lid., Jalgaon for
an amount Rs.9.62,30,536.92/- and interest thereon

Description of the Immovable Property
Full details of property mortgaged by Borrower [ Mortgagor-
1] All the piece and parcel of the property beanng Office No. 1103, 11th Fleor,
Carpel area 33.56 Sq.Mtr, building known as “The Pacific” situated at Plot No.
229, Sector 13 Kharghar, Navi Mumbai 410210, Tal, Panvel Dist. Raigad,
boundaries as under-
Easl-Parth CHSL. West- APJAbdul Kalam Road,
Narth- Shilp Chowk Road. Sauth = Internal Road
2] All the piece and parcel of the property bearing Office No. 1104, 11th Floor,
Carpetarea 33.56 5q.Mir. building known as “The Pacific” situated at Plot Na.
229, Seclor 13, Kharghar, Navi Mumbai 410210, Tal. Panvel Dist. Raigad,
boundaries as under-
East- Parth CHSL.
Narth- Shilp Chowk Road.

Place : Kharghar.
Date : 12.08.2024

West- APJ Abdul Kalam Road.
Sauth =Intemal Road,

Authorised Officer
The Jalgaon Peoples Co-op. Bank Ltd. Jalgaon.

Possession Notice

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
WATERFRONT BUILDCON LLP

DPERATING IN REALESTATE ELISINESS AT THANE, MUMBEA|
[Under sub-reglation | 1) of reguiation 38 of the Indalveéncy and Bankrupley Boand of India
{Insalvency Ressdution Precess for Corporate Persons) Regulatiens, 2016)

. RELEVANT PARTICULARS
1 Mare of the corporate dendor WATERFRONT BUILDCON LLP

{along with PAN & CIN / LLP Mo, | PAMNC AACEWOTZ1G . LLPIMN: AAB-3911
2. Address of the registered office TTH FLOGR, SLIN PLAZA, HARI OM N&GAR

OFF EASTERN EXFRESS HIGHWSY, MULUND

T, L e | {EAST), MUMEBAI, Maharashtra, india, 400081
A LURL of webse | g,
4.  Details of place whare maonty Kasarvadavall, Ghodbunder Road, Thane

-of fiwed assels are located | {Near Kasarvadaval Noka) Mumbai- 400615

5. Instalied capacity of main Mot apoBcable as the Corposate Debtor is
products fsemvices engaped into the business of building

corsiruction and developing resl estyle
| | Progects,

. Quantity and value of main Bg par Financiaf Year 2022-23
products S sarvices sold In ast
finandial year |

T, N|_||_|1|'_||_-=.r of Smployses / workmsen | il g )

B Furthesr details incluaing e A Mail at cirpwatarirontiipfegmall.ooem
available fnancial statemanis B. List of Crediters are available at websie of
[with Selediles) of o vears, IBBI &t hitps: sk govin/en/ ciaims,
lists of craditors are avallable front-cialm-details, 17457

Lt LIRL:

9. | Eligibility for resolutien applicants
under secticn 25[2x01 af the
!.',“:;:fl_q:_ = a;!l.-a;|i_|_F_|I|I|=:_ at |,_|ﬁ‘|.'_

163, Last date for rece:nt of expression

_of interest :
11, Date ol \saee ol prowsssanal s of
_prospective resalution applicants
12, Last date Tor submession of
objectiora 1o provisional list
13, Date of issue of final &st of
L prespectivie resolution applicants

. Dafails can .r:e:-*.nug_h'. Dy -Euc'l'lﬂlllr'lg on
cirpwatarfrontip@Emaill.com

| a3t Sep. 2024
[ 11th Sep. 2024
| 16th Sep. 2024

| 26th Sep. 2024

14, Date of lsewe of information | st fot 2024
rmgmorandum, evaluation mair
and request for resolution plans o
prospective rasolution applicants

15, Last date Tor submession of izt Dol 3024

rasalution pans

16, Process emad id tn sebmit B0 | girpwaterfrontip@gmall.com

Bd/s

Pawan Madhay Shatty

Deemed Resolution Professional

In Maltter OF Watariront Bulldcon LLF

Mem. No.: IBE/IFA-00E /IP-PO2E06 202122/ 14001

IB8I Registered Address: G002 The Metropolitan Chinchwadgiaon Pune 217033, Link
Read | Mesr Darshan Hall, Elpro Soerypstund Pune, Mabarashira, 411033

Dristees 170087024

Flaca: Puna

THE

DAILY.

SFINANCIAL EXPRESS

financialexpress.com

KCL Infra Projects Limited
CIN:L45201MH1995PLC167630
Regd. Office: B- 3,204 Saket Complex, Thane (West), MH 400601.
Email: info@kclinfra.com, cs@kclinfra.com Web: www.kclinfra.com

Notice of 29th Annual General Meeting and Remote e-voting

Notice is hereby given that the 29th Annual General Meeting (AGM) of the Members of
KCL Infra Projects Limited will be held on Monday, 9th September, 2024 at 2.30 PM.
(IST) through Video Conferencing ("VC") / Other Audio Visual Means ("OAVM").
The Annual Report of the Company including the Notice convening the AGM of the
Company was sent through electronic mode to all the Members whose email IDs are
registered with the Depository Participant(s)/Company's Registrar & Share Transfer
Agents, Adroit Corporate Services Pvt. Ltd. Remote E-voting (voting on resolutions
proposed atthe AGM through electronic mode):
Pursuant to Section 108 of the Companies Act, 2013 and Rule 20 of the Companies
(Management and Administration) Rules, 2014, the Company is pleased to provide
remote e-voting facility to its Members enabling them to cast their vote electronically
for all the resolutions as set in the AGM Notice dated August 14, 2024. The Company
has availed the remote e-voting services as provided by Central Depository Services
Limited (CDSL). Ms. Vishakha Agrawal, Practicing Company Secretary, Indore, has
been appointed as Scrutinizer for conducting the e-voting process in fair and
transparent manner. The voting period begins at 9.00 A.M (IST) on Friday, September
06, 2024 and ends at 5.00 PM (IST) on Sunday,September 08, 2024. During this
period, Members of the Company whose name appears in the Register of
Members/Beneficial Owners as on the cut-off date i.e. Friday, August 30, 2024, may
cast their vote electronically. Once the vote on resolution(s) is cast by Member, the
Member shall not be allowed to change it subsequently. The remote e-voting module
shall be disabled by CDSL for voting thereafter.
Any person, who become Member of the Company subsequent to the sending of
email/dispatch of Annual Report and their names appear in the Register of
Members/Beneficial Owners as on the cut-off date can attend the AGM through Video
Conferencing ("VC") / Other Audio Visual Means ("OAVM") and send a requisition
quoting Folio No./DP-ID-Client ID for obtaining copy of the Notice and Annual Report,
to the Registered Office of the Company or RTA, Adroit Corporate Services Pvt. Ltd.
The Members are requested to follow the instructions given in Note the Notice of AGM
to getthe login ID & Password for remote e-voting.
Members who cast their votes electronically shall not be allowed to vote again at the
AGM. However, in case a Member, who has cast his vote electronically, can attend the
AGM through Video Conferencing ("VC") / Other Audio Visual Means ("OAVM™).The
Notice of AGM is available on the website of the Company viz., www.kclinfra.com and
also on website of CDSL www.cdslindia.com. In case of queries/grievances with
regard to e-voting, you may refer the Frequently Asked Questions (“FAQ”) and e-voting
manual available at evoting @cdslindia.com or CDSL's toll free member 1800 22 55
33 forany information or clarification regarding E-voting.
By Order of the Board
For KCL Infra Projects Limited
Mohan Jhawar

Place: Thane Managing Director

Date: 14th August, 2024 DIN:00495473

For
Adverusing in
TENDER PAGES
Contact
JITENDRA PATIL
Mobile NoO.:
0029012015
L.andline No. :
67440215

COURT FOOM R 31, Bazgaan
IN THE BOMEAY CITY CIVIL COURT AT MUMBAI
ORDER ¥V RULE 20 (1-A) CPL
COMMERCIAL SUIT WO, 277 OF 2023
Plaint lodged on < 16.03.2023 Plaint admitbed on ; 27.08. 2023
Under Order ¥, Rule 2 of the Code of Chil Procedure 1906 nw Sec, 16 of the Commercial
Gowds Act; 2015
Fule 51
SUMMONS to answar Plaint under secton 2T 0 W . 1, 5. T And @
ared O, VI e Bof the Code of Chil Proceduns
Canara Bank, 8 Body Corporate Consliluted and Functioning under tha Act Banking
Companias (Acquisition and Transfer of Underakings) Ack, 1870, having itz Head office
at 112, ). C. Road, Bangalora, Kamalaka State and having cne of their branch offices at
Lower Pared Branch, Gradnd Floon, Times Tower, Kamala Mills Compound, 5 B, Mag
bhumbai-400 013 ..Plaintiff
Wig.
Mis. Kokan Tadka, & Propmetary Concer, Through lis Proprisior @ Ms. Sheetal Salpa,
Agped 41 Years, indian inhabilant a1 Shop No. 88, Sahayogq Co-op. Society, Near Citylight
Cinema, Guru Manak Rioad, Mahim 'Weast, Mumbai-400 016; AND Also A - Shop No. 3and 4
Ground Floor, Chhapara Bailding, Opp, Khandake Buildng, Near Plaza Cinara, Dadar (W)
Munibai-400 029 .. Dafendant
I,
Mis. Kokan Tadka, Proprietor : Ms, Sheetal Saple,
Above named Defendant
{4z par Drdar dated 01072024 = presiding in Court Room Mo. 31 H. H. J. Shri. V. 5. Hingna,
Chamber Sumimdns Mo, 1431 of 2024
WHEREAS the shovenamed Plaintifity has | hawe Plaint relating to 8 commercial dispules
n (hig Courl against you and you ane heedy summaned 0 fe a Witlan Stalemenl within
3 days of the service of the present summons and in casa you feil to e the Weiten
Statament walun the said period of 30 days, you shall e aowad B lle the Wrilken Statement
on such other day, 85 may be specified by the Cowrt, for reasons to e recarded i wrting and
on pinmenl of Such Gosls as tha Courl daams B, bul which Shall ned be bler than 120 &ays
from the date of sersice of summans. On exping of one hundred and twanty days from the dale
ol senicl of summans, you shall et the righl o e the Wallen St@emend and the Gou
shali not allow the Written Stetement to be taken on recard,
Tha Plaintiff therefore prays:
{8} That this Hon'bie Court be plaased bo pass & decres directing the Defendant o pay bo the
Plaindilf a5 undes -
(] \Widh respadt to Term Lozn Feeility (Lozsn Accourt Moo 170000615767, & swm of
T 66046594 (Rs, Six Lakh Sixty Thousand Four Hundred and Sixty Five and
Palse Ninety Four Cnly) together with intesest theréon & 11.80% p. a. compounded
manlhly from the date of filng il paymanl o realizabon
(i) Wik respect Owerdreft Faciity (Loan Account Mo 12500046B134) 3 sum of
T 5,83, 162.57 (Rs. Five Lakh Fifty Three Thousand One Humdred and. Sixty
Three and Palse Fifty Seven Only) tegether with intereat therson @ 11.50% . &
compountad monthly from the dale of Mling Bl paymend of realizaton
(b} For such other and furiher redefs as the nabure and cioemstances of the case
May reguira.
{e] For coats of the s
You are haraby summoned to appaar in this Courl in pérsan, or by an Advocate and abéa to
answer all materigl questions relating o sult, ¢ whio shal be accompaniad By Some persan
abla io answer alf such gquastions to answer tha abova named Plainti#, and as the suil is fived
for the final dispasal. you must produce all vaur wilnesses and you &g herely reguired to
take nolica that in dafault of your appearance, the sl will be haard and determinad in your
absence; and you will bring with you B0y documsant in your possession o prver contaning
evidence ralaling o the ments of the Plamiifs case or upon which you inlend fo raly in suppost
of your case and in particular for the Plantl's the following documeants
Given Undar My Hand & 1he Seal of This Hon'ble Court
Daed this 3" day of August, 2024,
Sdi-
# For Registrar

INVENT ASSETS SECURITISATION &)
RECONSTRUCTION PRIVATE LIMITED

Regd. Office: Suite B, Ground Floor, Bakhiawar, 225, Manman Point,
Murmnizal - 400021, Phe 022 - 22801516

APPENDIX-IV-A [See proviso to rule 8 r/fw rule 9]

Sale notice for Sale of Immovable Properties
PUBLIC MOTICE - AUCTION CUM SALE OF IMMOVABLE PROPERTIES (“SECURED
ASSETS") OF PURNANDU JAIN HUF AND MRS. ANUPABA JAIN & MA. PURKRANDU JAIN
[Since deceased] ("BORROWER"™) FOR THE RECOVERY OF THEIR DUES UNDER RULE 8
AW RULE 9 OF THE SECURITY INTEREST ENFORCEMENT RULES, 2002
Wharias under soction 13(2) of the "Secuntsaion and Roeconsiruction of Financial Assels
and Endorcament of Socunty Intarest Act, 2002 [SARFAESI Act), the Authoriged Officer of
Iimeent Assels Securitisation & Reconsiruction Pyl Lid, (INVENT) acting in s capacsty &5
Trustee of INVENT/A518546 Trust had issusd demand notice dated $8.01.2021 cgling upon
i Borrowers Purnandu Jaln HUF #s Guarantors, Mortgagees, oo-parcenars & Logal heirs of
Mr. Purnandu Jain (since deoceased) for the recovery of Rs. 22.54,27.946.61/- (Rupees
Twenty-Two Crores Fifty-Four Lakhs Twenty-Seven Thousand Mine Hundred Forty-Six
and Shity-One Palse Only) and Mrs. Anupama Jain, s guerantors & mongagors & Legal
hairs of Mr. Purnandu Jain (snce deceased) a sum-of Re. 32,12,95,960.53- (Rupees
Thirty-Two Crores Twelve Lakhs Ninety-Five Thousand Nine Hundred Eighty-Nine and
Fitty-Three Paise Only) respectively ag on 15% January, 2021 along with further interest and
incidentsl expansas-and costs within 80 days from the dale of the sed nofice
AMND WHEREAS, the Borrowers [ Guarantors [ Morfgapors / Co-parcanersfegal hairs of
Mr. Purnandu Jain [snce deceased) having failed and neglected to repay the dues as per
demand nofice, fha Authonsed Cfficar of INVENT has taken over the Physlcal Possession of
its morigaged property w's 1304} of SARFAESS Act on 18" October, 2023,
Notice s heraby given 1o the public in genersl hal Invenl Assets Securitisation &
Reconstruction Private Limited (INVENT) i an Assed Reconstruction Company duly registerad
with Hagarve Bark of Inda under sestion 3 of the provisions of Secunisaten snd Reconsinmckon
of Financig Assets and Enforcemant of Security Imterest Act 2002 (SARFAESE Act), acting in its
capecty as & Trusies of TNVENTH F18rS46 TRUST', which has acquirad the antire cutsianding
debis of ihe bormower Purneandu Jain HUF AND Mre. Anupamia Jain & Mr. Purnango Jain {Since
deceasad) from Central Bank of India alang with all the nghts, fitte and inferests vested tharen in
orderying security undar section 5 of the SARFAES! Act vide registered Assignment Agreement
daled 26" November, 2015 dufy registared with the Sub Registrar Mumibai, The sacunty infarest
in e said financia assets now stand assigned! trensfarrad to and wested in favour of INVENT
Cffers ana now invied by undersigned from intending purchesans bidders in seaed emelopesicovers for
purchase of the-secured sssets 88 dascnbed hanen bebow dor e on “as g whens iz hasis”, "as s whal
is bagis" and o recourss bagis under fie provigong of Securrisaton and Reconstruchan of Fnancial
Azzefz and Erforcement of Secunby interest Act; 2002 and Security interest [Erdorcement) Rules 2002

The Ganerdl Publein imted to particioete n bid either personaly or throwgh their duly authanised agent
; Hame of the  |iment Assels Secunbsation & Baconsiruction Private Limited {INVENT),

| Secured Creditor |actas in ils capacly as a Trustes al “INVENT/151R5848 Trusl”
Hame of the |Pumandu Jain HUF, Mrs. Anupama Jein & Mr. Pusnandu Jain

{57 ]

Borrower {since_Deceased]

3 Name of the  [Pumandu Jaim HUF, Mrs. Anupama Jein & Mr. Purnandu Jain

iy Mortgegor {Since Deceased)

1 Hame of the |1, Mrs. Anupama Jain 2. Mr. Vaibhav Jain

r Guaraniors 3. Mr. Purnandu Jain {Since deceazad)

Purnandu Jain HUF - Rs, 22,54 27 846 61/- [Rupees Twenby-Two
Crores Fifty-Four Lakhs Twenly-Seven Thousand Nine Hundred
Forty-8ix and Sixly-One Paise Only) AND Mrs, Anupama Jain
& Mr, Pumandu Jain [now deceased) - Rs. 32,1205 985,53/
(Aupees Thirty-Two Crores Twelve Lakhs Ninely-Five Thousand

L Total Habilities |[Mine Hundred Eighty-Nine and Fifty-Three Paise Only) as an
as an 15" January, 2021, with future intarest al contractugl rate till
fre date of recovery'eafisation and olhef akpensesicosts thereon,
Hence folal liabdiges amowd fo Rs, 54,67,23936,14/- (Rupees
Fifty-Four Crores Sixty-Seven Lakhs Twenby-Three Thousand
Nine Hundred and Thirly-3ix and Fourlean Paise only)

§ L:L:‘g:: :’::' 04" Segtemiar, 2024 up o 1200 pm

- Al::ﬁ:j:i::';hﬂ Ela'-:l.'nlilﬂ'ar. Suwie 'B, Ground Foor, E-:I.d'i.h-:l.!.l Aadamalion Schame

Submitted Blogs Il 228, Manman Pont, Murnbai — <00 021
i nmg;‘:l:;r Bl 4 Samtarmivar, 2024 up 10 1:00 pm,

Bashlawar, Swie 'B Grodnd Plogr, Backbay Hadamalion Schame
Blogk Ill, 229, Nanman Point, Murnbai - 400 021 )

Flat ho. 3404 ABAG & Flat Mo, 3402 AB/C (admeasunng 5753 sq.
Description of the [-super build-up), Uherci Sky Heights Bullding Mo, 2, 34" Floar, Plot
10, Hmsmevable Property | Ne. 120, Lokhandwala Gomple, Andben (Waest), Mumbal - 400053
Socured Assel  [together with 4 car parking space. Both the fats ara merged and will
be sold a5 one combined Fiat,

B, 22,75, 000000 (Rupees Twanty-Twa Crores Sevenly-Fie Lakhs Ondy )

O | Place of Auction

11.| Reserve Price

19 Earnest Money | 10% of the Reserve price i e, As. 2,27 50,0000 (Rupaas Twa crares
‘| Deposil [EMD) | Twenty-Seven Lakhs Filty Thousand Only)
y,| Spection Data .., et 2624 bitwesn 11,00 am to 05.00 pr.

and Time
Foor Furfher detads, contact Mr. Ankil Shetty and Ms. Eafpana Singh, Authonzad Officer, Imen Asset
Secumhization and Reconstruchon Company Lid, at ebove mentoned acdress. Phone No: 3920587636
and 4920116609, Email id: ankil shetty @inventarc.com and kalpana.singheinveniarc.com,

For defafed terns-and conditions. of the sele. pleasa reter to ha link provided on Wi,
imeentare.com Secured Craditar's (INVENT) websita g

Authorisad Officer,
Irent Assels Securitisation & Reconstruction Privale Limited
[acting in its capacity as trustee of INVENT/1516/546 Trust)

Date: August 16, 2024
Place: Mumbai

LANDMARC LEISURE CORPORATION LIMITED
CIN: LESI90MH1991PLCO60535
Reg. Office: 303, Raaj Chambar, 115 R K. Paramhans Marg (Old Nagardas Road),
Mear Andhen Station Subway, Andher - East, Mumbai, Maharashira, 400068,

Website: www lcl.co.in | Email ID: grievancesiiiic] co.in
EXTRACT OF UNAUDITED STANDALONE FINANCIAL RESULTS
FOR THE QUARTER ENDED JUNE 30, 2024

City Civil Court, Bombay (T In Lakhs)
Sandhya Nanavare, Advacates for the Plaintiff 3
503, Maitri Tower, Louiswadi, Jeajamats Nager, Near TMC Schoal, Kajuwadi, Thana (W00 804 S %‘;ﬁ’:;’ M':’f]mﬂ‘ 2:3:3“
NOTE : Mext Data in this Suitis 06.11,2024 Flease chack the stalus and Next [ further date of I'uh:ll. Particulars 30-Jun-24! 31-Mar-24|30-Jun-23
this Suit an the Official web-gite of fhe City Civd & Session Courl. Gr. Bornbay, Unaudited audited |Unaudited
t | Tetal Income from Operations T.51 16.44 1.3
2 ::r-lm Profit / (Loss) for the period (bafore Tax,
{ Exceptional andior Extracrdinary ilems#) 1387 3036 -19.48
3 | Net Profit / {Loss) for the period before tax
| {aRer Exceptional andior Extracrdinary itame# 1587 -35.16 -19.48
E-AUCTION SALE NOTICE 4 | Met Profit{ {Loss) for the period afier tax
FOR SALE OF FIU'"’ Mﬁmﬂ%";:'ﬂ% ﬁnﬂl?ﬂuﬁlﬂpﬁﬂfﬁwﬁﬁ LIMITED | {after Exceptional andior Exiraordinary items#) 13487 3563 -19.48
{Im Liguidation) (CIN: U01100 | 1 BTH05) £ | i .
Roam He, F-203, Nandanvan Apis., Dahanukar Wadi, New Link Road, - 1Tt:-1E|_| Emﬂpremn&lw gz —
Opp. Ladji Pada Police Station, Kandivali West, Mumbai -400087, Maharashira, India, { for the pericd {afier tax) 1387 -35B3| 1846
[Sale under Insolvency and Bankrepicy Coda, 2018) g | Equity Share Capital
Notice ks heraby given 1o public in genaral that the undersigned Liguicator of ANP Marketing | Face Value ol Re. ”'F“"“ﬂ y o BROLIY | Be0L00| - E0puLY
and Gargo Private Limited (RNP/Corporate Debtor), in Liquidation, appointed by the Han'ble 7 I Eamings Per Share |of H'f_ 1i- each k
Mational Company Law Tribunal, Mumbai, Courtd (Adjudicating Authority/NCLT) vide | (for continuing and discontinued operations) -
oeder dated 11.10.2023 (Liguidation Order) intends to sall the Comporate Debtor - | 1. Basic. 0002) 0004 0002
(A} by winy of Sale of assets—Immovable Progerty of the Corporate Deblor farming part of ww:_'_&"._ Ututed 0.00:2 0.004 000z
the liquidation estate of Corporate Dabtos; andior endar the nsolvency 2ad Bankruploy Hotes:

Board of India (Liguidation Process) Regulations, 2016 {Liguidation Regulations), through
e-alction on “as is where is hasis”, *as is what is basis”, "whalever there is basis® and
“withoul récourse baziz®. The details regarding the Corporate Debtor are available on

hitps: www eauctions. ca.n' Email 10 admindzeauctions.co.in Mohsie No. +91 38700 99
713

16-03-2024

For Block A - 10:00 AM to 12:00 PM with
uniimited exiension of 5 minutes sach
: 1 . | sale ol assets In parcels

Last date for -submission of  Tender | 31-08-2024

Documants hid o |

L-ast date of declaration of Qualfed Bidder 05-09- 2024

Last date of infermation sharing and site | 12-09-2024

Wit

Last date for submission of Earnest Monay | 14-00-2024

Deposit (EMD)

Thereserve price and earnest money deposi will be as mentioned inthe table below:

Auction Diate and fime

Black Description of Assets Reserve | EMD Bid
mo, Price Incremental
Valug

A | Sale of assets in Parcels — Immovable Property, as per Regulation 32(d) of the
IBBI Liguidation Process Reguiation 2016

A} | mmovable Property- Shop Ne. 203, 2nd | 3,49,50,000 | 10% | 1,00,000
Floor, Sum Plaza, L T. Road, Borvali West,
ffumbal -40009;

Al | Nan-Agricutberal Land 1,86,50,000 | 10% | 1.00,000

Survey N, 2.11.3002 and 3202 at Village
Shirsatwadi, Mear MNS Offica, Taluka
Shirata, District Sangli -415405, Total Area
inSep. Mtrs. 91960

Please note that the g-Auctons would be condesied on 16-09-2024 for BNP Markeling and

Gargo Private Limited (In Ligeidation). Dplion A {1} & A (1) the auction for sake of immowable

Property of the Cosporate Debdor,

Sale will be done by the undersigned through e-Auction service provider i.e., Linksiar

infosys Private Limited. The sale shall be subject to the terms and conddions prescrbed in

the Process Memorandum avaiable on bips:www.eaections codm’ and the following

conditions

1. The particulars of the Corporate Debtor specified in the table above have bean stated as
perbestknowledga,

2. Information available with the Liquidater on bona fide basis. i is clarified that the
Liquidatar makes na reprasentation ragasdng the accuracy af the status of the details,

3. The prospective bidders are also advised fo make their own independent inquines
regarding the Gorporate Debtor,

4, The labilities of the Corporate Debtor shall be settled in accordznce with Section 53 of the
Insolvency and Bankruptey Code, 2016

5. It any oftar is receivad withn the kst & {fiva) minutes of closura bme, th bidding fime wil
be extended automatically by another 5 {five} minutes, the auction will automatically gat
closed atthe extended 5 (five) minutes,

/-

Jitender Kothari

Liguidator of RNP Markeling and Gargo Private Limiled

[Appoinied as per the Hon'ble NCLT Mumbai Bench -1, Order dated 11th October 2023,

Copy of Drder made available on T8th Detober 2023)

IBBIPA-001/IP-POOSA0/201 7-201 &/ 10865

AFA: AR 1006502311 2251073 1 5 valid upto 311272025

Reg. Address wilh IBBL: 702, Orchid A Wing, Evershine Park CHE,

O aera Desai Road, Andhari Wast Mumbai-400053, Maharashira

Req, Emall D with IBBI: [itenderkathanaraditfeail. com

Project Specific Email ID for Correspondence: liquidataormpigmail.com

Deate: 17 h Avgust 2024 Place: Mumbzl

&, The above unaudied financial results were reviewed by the Audit Committes at is
meeting held on Tdth August 2024 and were approved by the Board of Directors its
meetng held on even date. The Sialutory Awditors have conducted the limited review
of the curment quarter financial results as per SEBI (Listing Obligations and Disclosurs
Requirernents) Regulahon, 2015

b, The Company has given Interest free Loans  to three partes for amounting to
Fs. 268,99 Lakhs far which term sheels and othér documenls ane in process of
requiarazation

¢. The Management of the Company has decided to reduce its focus of Wellness
activities and concantrate on Films, Media and TV Channel business. Accordingly, it
has been decided to terminate the Company's agreements with fwo paries o whom
securly deposits have been given and ufilize the resouwrces so Tealized for
Entertainment business, Accordingly, the Company is in discussions with both the
parties for the refund of the said security deposit along with inferest after necessary
adjustments if any as agreed motualy. The Company has nof recognised intersst
income amounting to Rs 73,76 Lakhs for the quarter ended 30th June 2024 and {otal
Interest income not recognised sincs the time the said securily deposil has been given
by the Company amounting to Rs. 5489.58 Lakhs. Further, the Company has not
provided for rentals payable 1o the said company amounting to Rs. 83.54 Lakhs for the
quarter ended and totad randal not providad (il date is Rs 1,909.62 Lakhs for the
pramizes being used in feu of the unreceived interes! income. In caze of one of the
Company, provizional Byuidator has been appointed. Inrespect ofthe other Company,
only principal recovery i3 curmenily being done and based on consenvalive approach,
the Company has decided o recognise the zaid income only on receipt basis of such
income. Furlher, the Company also contempiates. perlain adjustments from the said
Companses which is cummently under discussion

d. In the earler years, the Company had given an interest-free Securily Deposit of
Rs. 1,500 Lakks o Shree Ram Urban Infrastructure Lid, (SRUIL) a5 per Memarandurm
of Understanding (Mol)) for establishment and running of wellness centre in the
upcoming project ol SRLIL., as per the 1erms of which the Company is entitied 1o share
revanua with SRUIL/sociaty for a specific period. However, tha Company is in
digcirseion with the said party forrefund of deposit:

2. The Company has nof carmied out actuanal valustion as per the recommendations of
brd AS 15 issued by AL and instead provided for Gratuity on acorual basis as per
Management Esfimales. The management i of the opinien that the prowision created
in 1he boo&s 15 sufficient conssdering the number of employess & it has provided the
sEMmE incumen! yearon a3-hoc basis

1. Inthe earlier years, the Company had entered into a Revenue Shanng Agreement for
oecupying commercial spaces of SKM Real Infra Limited (formerly SKM Fabrics
(Andhesd) Lid.) (SEM). As per the Agreement, the Company had given an interesi-free
Security Depaosit 1o SKM in relation & wnning business of Weliness Acadarmy, other
allied activities and Films, Media and TV Channel eic, The Company had acquered
larger space in the past and thus on non-usage of such larger spaces, the same was
returned (o SKM and certain polion of deposit was received back from SKEM. The
closimg bafance of the said deposit a5 on 30th June 2024 iz Re. 2 218,28 |akhs whichis
higher than the space ocoupied by the Company. The Managementhas evaluated that
the depositfor the space occupéed by the Company should be approximately Rs, 1,000
lakhs. Hence, the Company is in advanced discussion with SKM for proportionate
refund i.e. K5, 121828 lakhs and s hopeful for recovery In near future.

g. The Company during the year has not cormpliad with the pravision of mainaining adit
ler &% required under Companies Agl

f, The figuras for the pravious period have baen regrouped and re-arranged, wheraver
necessary, to make them comparabie with tha cument pered,

Landmarc Leisure Corporation Limited
sdi-

K. R. Mahadevan

Whaole Time Director

Date : August 14, 2024
DIN: 07485859

Place : Mumbai

financialexp.epaptin
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